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Report of the Comptrolier and Au-
ditor General of India for the year
ended 31-3-1989 (Neo. 4 of 1990)—
Municipal Corporation of Delhi).

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI) : Madam,
1 lay on the Table, under clause (1)
of article 151 of the Constitution,
a copy (in English and Hindi) of
the Report of the Comptroller and
Auditor General of India for the
year ended March 31, 1989 (No.
4 of 1990)—Municipal Corporation
of Delhi).

[Placed in Library. See{No.LT-
1020/90]

THE DEPUTY CHAIRMAN :
There is a reply by Shri 1. K. Gujral
to clarifications.  (Interruption).

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh) : I am on a point
of order. (. l’nterruptwn)

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN :
I have asked Mr. Subramanian
Swamy. please sit down.
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TLet me deal with Mr. Subrama-
nian Swamy.
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SHRI SUBRAMANIAN SWA-
MY : Madam, I want to raise two
issues. One is that a very serious
allegation has been made against
the Prime Minister’s office for having
suppressed the murder that has
taken place in Allahabad where the
nephew of the Prime Minister was
involved and if this is not a true
story, it shoud be denied or if it
is true, then it is a very very serious
matier and this House has to take
notice if the Prime Minister’s office
get- ‘1 v~lved to protect the nephew
of the Prime Minister. And the
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second thing is, I think it is entirely
objectionable that Members of the
Planning Commission should inter-
vene in the internal party affairs and
submit their resignations. (Inter-
ruption). Mr, L.C. Jain should be
removed from the Planning Commis-
sion.

THE DEPUTY CHAIRMAN :
Mr. Subramanian Swamy, I am
not aware of the two matters which
you are referring to. If you have
written to the Chairman, it is entirely
the prerogative of the Chairman to
allow you to raise it in the House in
whichever form he wants you to raise
it and T will not allow any party
matters to be discusssed in the House
(Interruptions).

SHRI SUBRAMANIAN SWA-
MY : The Planning Commission is
a govenmental body. The Members
have no right to indulge in politics,
(Interruption).  They should be
dismissed.

THE DEPUTY CHAIRMAN :
I am not allowing it. Mr. N. K. P.
Salve. (Interruptions). The Chairman
has given him permission. T will
allow him first.

SHRI N.K.P. SALVE (Maha-
rashtra) : Madam, I am grateful
to you. . . (Interruptions).

THE DEPUTY CHAIRMAN :
Mr. Salaria, don’t behave like this.
Please sit down. 1 said, please take

your seat. I request you to please
take your seat. (Interruptions).
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